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Central Administrative Tribunal,Allshabed. ‘R?p
/"'{"
Registration T.A.No.7€ of 1887
Fari Prasad Cupta and 5 others Al Fpplicants
\s.

Sr.Superintendent ,,Reilway Mail Service
Kanpur and others SAoth Respondents.

HDn'K'J-HEmEﬂgﬂW
Hon.D.K.Agrawal,JM

‘By Hon.D.K.Agrawal,JM

Civil fisc. Writ Petition No.1281 of 1863 under Article
226 of the Constitution filed in High Court,Allahabad on transfer
to the Tribunel under the provisicns of S.28 of the Administrative
Tribunals Act XIII cof 1985 was registered as T.A.No.78 of 1987,

as indicated above.

2 The facts in brief are that the Petitioners, six in
number, uworking as Extra Depertmental Mail Agents were put off
duty by an order detec 20.9.1983 on the bzsis of cancellation of
their selection. Therefore, they filed the afcoresaid writ petition
on 22nd 0ct.1983 and an interim oOrcger was passed in their favour
on 14.12.1983 to allow them to work provisicnally as Extre Depart-
mental Mail Agent. As a result of the stay Orcer granted by Hon.High
Court, thé Petitioners continued to work as Extra Departmental [Mail
Fgents as on date. lMeanwhile, there were scme cevelgpments inasmuch
2s the Petiticrers appeared for Gr.'D' category examination helc
on 3.1.19688 and except the petiticmer no.2, namely, Avohesh Kumar
Vishwekarma, all thers successfully passed the examinaticn. Therefore
a2 Supplementery Affidavit was filed stating the factum of Fetitioners
having appeared in the said examination and passed the same. The
Fespondents, however, cic not clearly acmit or deny this fact. There-
fore, the result sheet of the test wes cellea for. lie have perusec
the result sheet in the presence of learned counsel for the parties.
e find that the allegations mede by the Petiticners ie correct,
i.e., the Petiticner nos.1 and 3 to & have passed the test. It 1S
also alleged that the Petitioner no.2 has subsequently passec the
test, the papers of which are not evailable for our perusal.
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) In the circumstances stated above, we are of opinicn
that Petitioner nos.1 and 3 to 6 are entitled to such eppointment
es warranted by rules on the basis of passing the aforesaid exam-
ination. As regards Petitioner no.2, we leave it to the competant
authority te examine whether he has also passed in the subsequent
examination. If so, the competant authority may pase orders in
accordance with rules in the light of the obserations made in

this jucdgement.

4, In view of what has been discussed above, we hereby direct
the Respondents to offer appointments tc Petiticner nos. 1 and
3 to € for the post they ere entitled on the basis of their having
Fassed the aforesaid examination. As regards wages and other allow-

ances, the competant authority will take decision in accordance

with rules. Acticn in regard to Petitioner nod. shzll be taken ‘1 |
by the competant authority in the licht of the observations made
in the body of this jucgement. The parties shall tear their own

costs
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DATED 24.1.1990 ,
KKB 1\
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